Tripura Educational Institution (Prevention of Ragging) Act, 1990
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i Tripura Act No. 12 of 1990.

 The Tiiputs Educational Institutions ( Brévention of Ragging ) Act, 1990, *
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F e - to pré'{:en't and  eradicate rhe menace of mggmg ﬁ-om the Educarzanal
1. Wt Imtztunans Sztuated in the State of T rzpum ‘ e
fa et Be 1t enacted by the Tnpura Leg131at1ve Assembly in the Fortyﬁrst Year o
“of the Repubhc of* Indla as fOHOWS ok i L
Short tltle extent and commencement-—r ey S e %
1. (1) This Actmay becalled the Tripura Educanonal Institution  §
(Prevention of Raggmg Act.) 1990. e RO R T
gt {2) It extends to the Whole of Trlpura
A ‘- (3) It shall come mto force at once.

2 Apphcatton of the Act—~ '.

" Thts Act shall apply to all the Educatmnal Instttutlons 51tuated in the
i State of Tnpura. whethe: or not’ they are Government or pnvate Inst1tut1ons

5] Deflmt!on——.' : G ﬁ ‘ S ;
odn ﬂlls Act, “unless’ the context otherw1se requlres Raggmg w111 mean
P the followmg kind of offencc g ,-__3 ./,. et v e :-'-

. Whoever, belnu a student in ‘any Educatlﬂnal Instltutmn, causes a
: fenew student to suffer physmaﬂy or mentally by way of assault, mtmndatlon.
'insult tease, tormentm' any other form of torture comm1ts raggmg
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4 Punlshment——_‘,';' % i e
_ Whoeve: commlts raggmg shall be pumshed thh mprJSonment of elthef
S descrlptlon for ai; term Whlch may extend to four years or w1t11 fme or ol

-/ with both, S e TR IR e S : Sl
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5 Pmcedure— A% b, :
. The offences of raggmg shai! be eogmzable and non—batlabiem LS
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6 Estabhshmenbof courts——" ;

The State - Government may estabhsh one or more speclal courts

-exclusively for trial of the cases under” this Act and' such eourts may be :

pre51ded ever- by a - Judicial Maglstrate or ‘a spec1a1 Jud;mal Maglstrate
appomted under sectmn 13 of the Cnmmal PrOcedure Code

7 Dlsquahﬁeatlon for remammcr as a student—- i i

A

5 Whoever bemg a student 1n any. Educational Instltutxon has been
- convieted uunder sectlon 5, shall cease 'to be a student of that Inst1tut1on and -

" he shaII be deemed to have been expelled frem the Insututlon with eﬁ‘ect fmm_;

the date of hlS conwctlon

8 Ev1ct10n from hostel—~ _ IR \ AR

\ Dunng any mvcstxgatlon or tnal of an offence under thls Act 110 acaused LA o iy
| who has been living in any hostel of the Instltutlon shall be enntled to' e

g eont:nue his stay in that hoste] S 5 ;

Jiee )

13

st 9 Onaprayer made in t]:us behalf by the Invastlgatmg, Ofﬁcer the‘
‘ Spec1al ‘Court shall i issue a du-ectlon to evict: the accused from the hostel if

o ohe does not Ieave the hostel voluntarﬂy at the commencement of t]%e mvesus S
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